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By Justice Ashok Agarwal.Chairman

Applicant had approached earlier this Tribunal by

instituting OA No.487/2000 seeking to impugn an order of 17.2.99

passed by the revisional authority the Lieutenant Governor,

whereby penalty of compulsory retirement imposed upon the

applicant by the disciplinary authority and affirmed by the

appellate authority, had been reduced to reduction in pay by

three stages in the time scale of pay for a period of three

years with cumulative effect. By an order passed on 9.3.2001,

aforesaid OA was allowed by quashing the order of revisional

authority of 17.2.99 and the matter was remanded back to the
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enquiry officer to proceed with the enquiry from the stage of

affording the appl icant a reasonable opportunity to

cross-examine P.W.3 Shri R.K.Madan and thereafter pass

appropriate orders in accordance with law. Aforesaid order was

directed to be compl ied within a period of three months from the

date of receipt of a copy of the order. Since respondents had

fai led to carry out the directions within the aforesaid period,

appl icant instituted a contempt petition fi led vide diary

no. 7623, which is pending. AppI icant has now been served with a

memorandum of 2.8.2001 at Annexure A-1 in compl iance with the

aforesaid order of the Tribunal for proceeding with the

discipl inary proceedings from the stage of granting opportunity

to the appl icant to cross-examine P.W.3 Shri R.K.Madan.

Aforesaid memo is impugned by the appl icant in the present OA by

intei—al ia contending that the period of three months as granted

by the Tribunal has already expired.

2. We have heard Shri Amit Rathi , the learned counsel

appearing in support of the OA and we find that interests of

justice would be duly met by disposing of the present OA at this

stage itself even without issue of notice by granting the

enquiry officer a further period of three months to conduct and

conclude the enquiry proceedings with a further direction that

in case the same are not completed despite appl icant

co-operating , in the proceedings, aforesaid discipl inary

proceedings shal I stand abated. We direct accordingly. Present

OA is disposed of with the aforesaid directions.
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